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which  was  received  from  Mr. 
Gidwani.  It reads thus:

“That this House do adjourn 
to discuss a matter of urgent pub
lic importance arising out of the 
heavy firing  by the  Pakistani 
armed police on  three  Indian 
villages,  Daoki,  Rajtal  an̂ 
Bhauburjpatan in Punjab,  back
ed by  troops  using  mortars, 
grenades and automatic weapons 
on the  night of 1st  November 
1952”.

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru):  It is rather difficult, Sir, to
find out the correct facts although I 
have tried to do so. The incident has 
been discussed a good deal by news
papers both in India and in Pakistan. 
So far as we can  make out,  the 
Pakistani accounts  arp very  great
ly in the wrong and even the accounts 
in the Indian Press are not accurate; 
naturally because the facts have not 
been ascertained properly. We have 
aske<i the Punjab Government to sup
ply us with the facts.  So, I submit 
that it̂s difficult to discu:s the matter.

It is important in the  sense that 
an affray took place in the frontier, 
a minor affray with no casualties, so 
far as we can find out, I speak subject 
to future  correction.  On the 22nd 
October, our Irrigation Department 
was carrying out a survey  in some 
villages there. So the party had fixed 
some flags and were digging a channel, 
when the Pakistani Border Police ob
jected to these flags saying that they 
were fixing them in the wrong place. 
There was some  controversy  about 
that and some conflict started on that 
day and there was some firing by the 
Pakistani people which was replied to. 
Then there was another occasion when 
there was firing over a certain area 
which was supposed to be in dispute 
and which we say is our area. That 
is all that we know about it.  No 
casualties occurred and we are trying 
to get the facts.

Mr. Speaker: Then,  perhaps, with
the concurrence of the hon.  Member 
who has tabled this motion and the 
Leader of the House, instead of taking 
a decision just today, we will put it 
off for sometime, say.......

Shri Jawaharlal Nehru: As  you,
Sir, direct, as soon as I get the facts 
I shall make a statement in the House 
about these facts.

Mr. Speaker:  I may inform that
there is also a short-notice question 
on this point.  This also may be re

plied to as  early as possible,  HU 
then I keep this pending.

LEAVE OF ABSENCE

Mr. Speaker: I have to inform the 
hon. Members that I have received the 
following letter from  Rt. Rev. John 
Richardson:

V

“I beg to state that it will not 
be possible for me to attend at the 
2nd  session  of the  House  of 
Parliament which is due to begin 
On the 5th November, 1952.

While I was in New Delhi, last 
month of June,  I took leave of 
absence from the House On the 
24th of that month on  receiving 
the news of my wife’s serious ill
ness.  I caught the boat at Cal
cutta on the 12th July,  which 
landed me on the 16th of the same 
month, at Port Blair. Here I was 
held up till the 17th August when 
a boat was available  to convey 
me to Car  Nicobar Island,  my 
destination.  By the same boat I 
have brought over my sick wife 
to Port Blair for operation.  She 
is now in Hospital  not yet free 
from danger.

Even if I have to go to New 
Delhi now there  is no  boat to 
convey me from Car Nicobar Is
land to the main land. Transport 
is a difficult problem here. Owing 
to that I. have been forced to be 
away from the 1st of May till now 
i.e., nearly six months from the 
sphere of my work.

I hope  the House  will  now 
understand my difficulty why it is 
nt>t possible for me to attend at all 
the sessions in the year.*'

Is it the pleasure of the House that 
permission  be granted  to Rt. Rev. 
John-Richardson for remaining absent 
from all meetings of the House during 
this Session?

The leave was granted.

PAPERS LAID ON THE TABLE 
President’s Assent to Bills

Secretary: Sir, I lay on the Table 
a statement showing the Bills which 
were passed by the Houses of Parlia
ment during the First Session, 1952 
and assented to by the President.

STATEMENT

(1) The 'Saurashtra  (Abolition of 
Local Sea Customs Duties and
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Imposition  of) Port  Develop
ment Levy R̂ aling BilL

<2) The Displaced Persons (Claims) 
Amendment BilL

(3) The Calcutta Port (Amendment) 
Bill.

(4) The  Indian  TarifT  (Second 
Amendment) Bill.

(5) The Appropriation (Railways) 
No. 2 Bill.

(6) The Appropriation (No. 2) Bill.

(7) The  Indian  Tariff  (Third 
Amendment) Bill.

(8) The Criminal Law Amendment
Bill.  '

(9) The  Maintenance Orders  En
forcement (Amendment) BilL

(10) The RepealinK and Amending 
Bill.

(11) The  Indian  Tea  Control 
(Amendment) Bill.

(12) The Rubber  (Production £»nd 
Marketing) Amendment Bill.

(13) The  Indian  Companies 
(Amendment) Bill.

(14) The Essential Goods (Declara
tion and Regulation of Tax on 
Sale or Purchase) Bill.

(15) The Notaries Bill.

(16) The  Central Tea  Board
(Amendment) Bill.

(17) The  Indian  Ports  (Amend
ment) Bill.

(18) The  Central Silk  Board
(Amendment) Bill.

(19) The  National Cadet  Corps
(Amendment) Bill.

(20) The Salaries and  Allowances 
of Ministers Bill.

(21) The Prevention of Corruotion 
(Second Amendment) Bill.

(22) The Commissions  of Inquiry 
BilL

(23) The  Preventive  Detention 
(Second Amendment) BilL

(24) The Reserve and Auxiliary Air 
Forces BilL

(25) The  State  Armed  Police 
Forces  (Extension  of Laws) 
BiU.

(26) The Code of Criminal Proce
dure (Second Amendment) Bill.

(27) The Essential Supplies (Tem
porary  Powers)  Amendment 
Bill.

Dr.  S.  P.  Mookerjee  (Calcutta 
South-East): Sir. may 1 make a state
ment.  The Prime Minister had in
formed some of the Members of the 
Opposition that soon after the opening 
day. he will make a statement on the 
East Bengal situation and also consi
der the question of  allotting a day 
for its discussion.  I was expecting 
something from  the Prime Minister 
today. Will he now tell  the House, 
Sir, when that statement will come 
and when the discussion  will take 
place?
The Prime Minister and Minister of 
External  Affairs  (Shri Jawabarlal 
Nehru):  It is my intention, Sir, to
make some statement soon about the 
work of this Session,  probably  on 
Monday next.  I wiU make  a state
ment about the work of this Session 
and if the House so desires we shall 
certainly have  a discussion on the 
Bengal situation. If it is the wish of 
the House we may allot a day qt a 
part of a day for the discussion  of 
that.

Notification issxted under the Indian 

Emigration Act, 1922

The Prime Minister and Minister of 
External  Affairs  (Shri Jawaharlal 
Nehru): I beg to lay on the Table of 
the House a copy of the Ministry of 
External  Affairs  Notification  No. 
F.27-16/52-Emi.. dated the 13th Sep
tember. 1952, under sub-section (2) of 
section 30A of the Indian Emigration 
Act, 1922. [Placed in Library, See 
No. P-61/52.1 
12 Noon

Report or the Tariff Commission on 
THE Woollen Hosiery Industry

The Minister of Commerce  and 
Industry (Shri T. T. Krishnamachari):
I beg to lay on the Table a copy of 
each of the following papers, under 
sub-section (2) of section 16 of the 
Tariff Commission Act. 1951:

(i) Report  of the Tariff  Com
mission  on  the  Woollen 
Hosiery Industry, 1952: and

(ii) Ministry of Commerce and 
Industry  Resolution  No. 
36(3)-T.B./52. dated the 13th 
September, 1952.  fPlaced in 
Library. See No. IV-R. 194(a).]




